
BEFORE THE NATIONAL GREEN TRIBUNAL. WESTERN

ZONE BENCH AT PUNE

Original Application l3l/2025

Vandana Chavan & Ors ... Applicant

Versus

... Respondent

AFFID,\\' IT IN RE PL\ ON I}ETIAT. F OF RESPO\I)[ N]'\O 2

I, Yogesh Sopan Alhat. aged 42 yrs, adult. having ofticc at pimpri

Chinchrvad Municipal Corporation, Munrbai pune Roarl. pinrpr.i

Pune-41 1018, the Authorized Rcprcsc-ntative for Responclent No 2 clo

helel-x srate ancl rlllrnt rs Lrrtrlcr.

,
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l. I say that I am working as Executive Engineer in Environnrent

Enqineerine Depal.tment. at Responclent no 2 Corpor.ation and

lrence I ant c()utp!.tcnl t() s\\ear this Atljclar it in Replr. I

hereby deny all the contents of the said Original Applicarion.

save to the extent specifically adnritted. Nothing herein nral,be

deemed to be adntitted tbr lack ol a specific traverse.

2. At the Outset the Answering Respondent submits that the

Rcspondcnt No I pune Municipal Corporation has ntovcd IA
\o I Iil0l6 Which is,i,i Irrlerlocut,rr.,r ,\pplicltion lirr 1llq,t.ti**.,,

ol the Original Application on rhc issue o1-nrainrainabilirl . I hc

Answering Respondent hereby adopts the saicl IA in its entirety

and joins issr-res rvilh respL,ct to thc, challenge of the prescnt

original Apprication on the issue of maintainabiriry. The

Answering Respondetrt is not filing another I.A. on the sante

isstrc in itrcje r to ar oid pr.olixitr and r crbositr..

3. The Answering Respondent further submits that the present

Original Application is an indirect attempt to challenge the

Environment Clearance dated 12. I 1.2024 after almost one vear
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after the said Environment Clearance was issued, since directly

challenging the sanre would be time barred. Further the present

Original Application amounts to duplicity of proceedings,

taking into consideration the number of Original Applications

ancl Appcals tlled ri,ith respcct to thc sanlc issuc,. .l.hus 
thc

Present Original Application ou-eht to be disrnissecl ()n rhis

ground alone.

4. 'l-he Applicant is trying to bring in the issue of rhc prcscnt

pro.iect being hit by the Blue line as per the circular ol the

irrigation departrnent dated 2l .09.19g9 and thereby the

Ap;llicant is trl,ing to cotrch it as an issrre u,hich involves a

substantial question ol law relating to the Envirorrnrent. -l he

Answering Respondent submits that the Environment

Clearances dated 16. I I .2019 and l2.l I .2024 have, preciselv

covered all the above issues and the Applicant is not raising anv

"Substantial Question ol [.aw relating to the Environtrent'. in

the present C)ri-qi nal Appl ication.
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5. The Answering Respondent submits that Considering that all

the issues sought to be raised in the present Original

Application are squarely covered by the various ECs granted to

the sarne pro.ject and the Original Applicant is rnerelv trvins to

challenge the EC datcd Il.ll.l02l and thc pr*ious E('riithour

actually doing so. The issue of the carrying capacity ol'the river .

has already been previously covered and thus it docs not raise

anv new lssue.
Reg.

r6. None of the Grounds raised in the present Original Application

arc legallr i,alid. 'l hc rcrr basis ol- thc C)risinal Applicrrtion is

the indirect challenge to the IJnr,ironment Clearancus \\ llich is

not pennissible by way of an Original Application. the

Answering Respondent submits that the EC is a substantive

docurnent rvhich has been granled only upon conductinq a

scientific study, and nont of the grounds raised b1. thc

Applicant are valid. If the submissions of the Applicant are to

bc considcre'cl. it \\ ill ne satc thc u hole lturpose of obtaininS un

Environrnent Clearance. Furthermore, since the [C has not
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been challenged. Il()ltc

Applicant can be raken

IO

Original Application deserves to be dismissed

Adv for Respondent No 2

Solernnl; Atflrnrc.d on

this 7'r' day of April 2026

at Pimpri, Pune

of the grounds mentioned by the

into consideration. thus the present

d [3ri,on*.n
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GOVT. OF I'IDTA
Pintpri, Pune Dist.
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'Signaiurc : _
To whotn I kno

I R

A'T ct 1jt

i personally 14

,^& AT SR. NO. I er a-

0 7 APR 2020

NOTED & REGISTERED
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